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Government of India
Ministry of Finance
Department of Revenye
Central Board of Direct Taxes

New Delhi, the ZzlsgDecember, 1999,

NOTIFICATION
INCOME TAX

No. 1t is hereby notified for general information that the
orgamsations mentioned below have been approved by the Central
Government for the petiod mentioned against their names, for the
puipose of clause (i) of sub-section (1) of section 35 of the Income tax

The notified Institution shall maintain separate hooks of accounte
for its research activities; - ' '

i1} The notitied Institution shali furnish the Annual Return of itg
scientific research activities to the Secretary, Department of
Scientific & Industrial Research, “Technology Bhawaty’, New
Mebranli Road, New Delhi-110016 for every financial vear op ar
before 31™ May of each vear;

Eiwr

Governmens, 1o (2) the Director General of Income tax
(Emmpiious), 10 Middicion Row, 5% rloor, Caloculta~700071 (o)
the Secretary Department of Scientific & Indnsgtrial Research and
(c) the Commissioner of Income  tax/Nirector of Income tax
(Exempiions), having jurisdiction over the Crganisation, on of
before the 31% October each Jear, a copy of its audited Annugl
Accounts and aigq 2 copy of audited Income & Expenditure
Account ip fespect of ifs research activities for which exXemption
Was granted under sub-section (1) of section 35 of Income tax Act,
1961 in addition o the retumn of iIncome tax 1o the designated
assessing officer. :

i11} The notified Institution _shall’ submit, on behalf of the Centeal.



S No.

_t-.)

LA

Name of the organisation approved  Period for which
Notification i5 elfectiv

Vasantdada Sugar Insituic, Manjari(BK), 1499 io 31.3.2000
Taluka Haveli, Pune-412307
(F No 203/36/99 ~ITA-D)

Hari Shankar Sinuhania Claslomor & Tyt 1499103132001
Regearch Institute, P.O.Tyre Factory, '
Kankrol, Distt. Rajsamand, Rajasthan—313342

(F.No. 203/51/99 — ITA-II)

All india Tnstitute of Medical Scienges, 1499103132000
Ansarl Road, New Delhi-110023
(F No. 203/33/09 - ITA-I)

Notes: The notified Institutions are advised i apply iniripiicates
and well in advance for rencwal of the approval, to the Central
Government through the Commissioner of Income tax/Director of
Tncome tax {Exemptions) having jurisdiction. Three copies of the
application for conowal of approval shall slso bo sont diroetly to the
Secretary, Department of Scientific and Industrial Research.f

y :
(Kaimnesit C.Vy T5h
Under Secretary to the Govt. of India

Notification No. 1135

To,
‘The Manager,
Govt. of India Press,
Mayapuri, New Delhi
Copy torwarded to! 4
i, The applicant orga nisalions.
A The Director General of Income tax (Exemptions), Calcutta.
3. Comptroller & Auditnr (eneral of India _ S
4. The Director, Department of Scientific and Industrial Resarch,
“Technology Bhawan’, New Mehrauli Road, New Dellii-1 10016
5. The Director of Income Tax{Exemption) MNew Dejhy/ :
Commissioner of Income Tax, Udaipur and Pune-L
6. The concerned fios. '
7. The Guard file

CY)

{Kamiesh C.Var} _
Undor Scerclary o the Govt, of India
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